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OPEN COURT 

CENT.HAL ADMINISIAAUVE TRiiUNAL 
ALLAf-Jt\fiAD BE~f-!l.. ALJ.AHABAD. 

Allaha11ad, this the 1st day ef Octel9er, 2004. 

QJOHJM : HON. MR. A. K. Brv\ ™AGAR, J.M. 
HON. MR. D. R. TIWA.BL A .!M,!,.,,._....,... 

0.A. Ne. 1125 ef 2004 

Mehd. Husain, son ef Sri Baqridi, a!ed abeut 51 years, r/o 

Qr.Ne.l31/89 Be!ampurwa, Kanpur Na§ar ••••••..•• Applicant. 

Counsel for applicant : Sri L.M. Singh. 

Versus 

l. Union of .India throutb the Secretary, Ministry ef 

Bailway, Government of India, New Delhi. 

2. The General Manager, North Central Railway, Allahallad 

Div is ion, Alla haha d. 

3. The Divisional Bail .Mana!er, North Central Railway, 

Allahaltad Divisien, Allahabad. 

4. The Seni@r.Divisi nal Personnel Officer, N.C. Railway, 

Allahaaad Divisien, Allahabad. 

5. Basir Be9, Meter/Jeep Driver, Office of the Princi,al, 

CETA, N.G, Bailway, Old StatiGn Kanpur Na!a.r •. 

• • • • • • • •••••• Respondents. 

Counsel for respondents : Sri A. K. Gaur. 

0 R D E R ( ORAL) 

BY HON. MR. A. K. BH.~ 'U'IAGABz J .M:. 

By this O.A. applicant has prayed fer a direction 

to the .Respondents to grant promotion tc the applicant en 

the post of Moter/Seep Driver Gr.I in the pay scale of 

Bs.4500-70CX) frem the date when juni~r to hm have !teen 
prometed i.e. 7.8.2003 wi-th a further direction t0 the 
respondents to make payment of arrears ef Meter/ Jeep 

Driver, Gr.I alon9 with 1810 interest and all censequentda l, 

aenefits. 

2. The applicant is a~§rieved hy the illegal ac taen 

of the respondents in not 1rantin1 premotien to the 

applicant en the post of vehicle Driver Grade-I inspite 

ef jW1i@rs to him have been @remoted w.e.f. !9.8.83 in 

the pay scale ef Rs.4500-7(X)Q. Counsel for the applicant 
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sultmitted that ha has filed a .representation an 17.8.2004 

(Annexure A-5) which is still lying in the department as ..v" 
~ '\.,..fi)...t, b~ 

· undecided. He further suamitted that the applicant a.a 
satisfied if the re~resentati$n Gf the applicant is decided 

ay the respendents within a specified peri0d of time. 

Ceunsel for the .respondents suamitted that this O.A. is 

pre-mature and the representation filed ay the applicant 

is recent one. However, in the interest af justice we 

find it appropriate that the representation ef the applicant 

should l9e decided within a sp,ecif ied peried. 

3. Accordingly, the O.A. is disp0sed of at the 

admissien stage itself with a direction to &staendent Ne.3 

i.e. o.a .. M., N.C. Railway, Allahaltad to decide the represen­ 

tation ef the applicant expeditieusly •Ya speakint order 

preferably within a peried of three months f ran the date 

of :receipt ef a eepy ef this order. 

No order as tG ces ts , 

A.M. 

Asthana/ 


